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(Orissa) 
Shri Tyacl (Dehra Dun): May I 

know whether the contingent is to be 
kept together or it is to be broken? 
Has the Government taken any assur-
ance to that effect? lam asking this 
question because fighting is gomg on 
at Matadi. I would like to know also 
whether in the matter of emoluments 
etc. these anned forces will be treated 
as on field service or not. Will they 
,et their overseas allowance? 

ShrI lawahulal Nehru: I cannot 
answer this question of field service. I 
have to enquire about it as I do not 
know these details. But I have already 
said they will be treated as a unit 
under their own commander. Natural-
ly, they will be under the overall 
command or control of the United 
Nations Command. Otherwise, they 
will be under their own command. 

8hr1 Tya"': I want to know whether 
the contingent will be kept together or 
it will be divided into parts. What la 
required is that they should be kept 
to,ether. 

8hr1 lawaharlal Nehru: I cannot 
answer that question. 

Mr. Depat,"-8peaker: It they are 
under the United Nations command, 
that commander will decide it. 

a..Ja Ibbeadra Pratap (Mathura): 
Sir, I only want to express my admira-
tion for the decl8ion of the Prime 
Minlater about lending troopa ... 

111'. Deputy-Speaker: Order, order. 
'11rlI item iii over. We will take up 
the next item. 

U~1In. 
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'l1le MIn ..... of 1KeY __ ... Ctd 
Itx: I ..... (Dr. II. o.,aJa .... ,: I 
bee to preeent a statement sbowinI" 
SupplemeutuJ' DemUlda tar Gram. ID 
respeet of the State of art.a fIDr lHO-
'1. 

HI, 1882 (SAKA) 

12.24i hrs. 
MESSAGE FROM RAJYA SABRA 
Secretary: Sir, I have to report 

the following message received from 
the Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of rule 125 of the Rules of 
ProcedUf"e and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to inform. the Lok Sabha 
that the Hajya Sabha, at its sittiDI 
held on the 2nd March, 11N11, 
agreed without any amendment to 
the Two-Member Constituencies 
(Abolition) Bill, I1N11, which wu 
passed by the Lok Saliba at ita 
sitting held on the 20th February, 
1961." 

12·15 lin. 
ELECTION TO COMMITl"JlZ 

ADVISORY COUNCIL or TKJ: DELJU DIwlI-
LOPMENT AUTBOIIft'Y 

The Mlm.ier of Health (Shri Kar· 
IllU'Ur): I be, to move: 

"That in pursuance of clause (h) 
of 8ub-eection (2) of Section 5 of 
the Delhi Development Act, 1 .. ', 
the member. ot Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, one 
member trom amongst themselvell 
to serve AI a member of tU 
AdvUory Council ot the Delhi 
Development Authority vice Shri-
mati Suc.'heta Kripalanl resJJnecl 
trom Lok Sabha." 
Mr. J)epaty-Speaker: The quanion 

Is: 
"That in purauance of cl.UN (h) 

of lub .. ection (2) of Section I of 
the DeIhl Development Act, III', 
the members of Lok Sabba do 
Proceed to elect, in such manner 
as the &peeker may direct, ODe 
member from amonpt th~lw. 
to NI'W .. a member of the 
Ad"..,. Council 01 the Deihl 
Developmeat Authority vice Slut-
ID8ti Sudaeta Krlp&Jud NIItDecI 
from Lok tIabba ... 

TM moetoa t.OGI /IdopeIId. 




